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S}m SK Bariar, 1d. counsel for the apphcant
Shrt A A. Kha:n, ld. SC for the respondents.

OR D ER | ORAL ]
* Theld. counsel for the apphcant prays to be a]}owed fo mthdraw this

apphcatlon subnnttmg that the ,ip‘xgrson [ the empioyee Inmselfj should
have been the apphcant who wﬂl be advised to file fre:h apphcatlon Praver

 is allowed. This apphcanon is dlcposed of as mthdrawn '

A

[ ShankarPresad M[A] . [PK Smha]VC

mps.



